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. . ' DATE QF DECISION _33.7.1989 .-
L
_.Shri A.L,Dubey — Petitioner
|
_Applicant in person. . Advocate for the Petitinnerts)
Versus _
‘ f
Union of India & Another. Respondent §
_Shri M.l.Sethna ___~ Advocate for the Responacmn(s) 3

The Hon’ble Mr.  p,S.Chaudhuri, Member(a)

The Hon’ble Mr.
2
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orters of local papers may be allowed to see the Judgémem?
i to the Reporter or not?

Lordships wish to see the fair copy of the Judgement?

Y,
eds to be circulated to other Benches of the Tribunal? J % .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
NEW BOMBAY BENCH, NEW BOMBAY.
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shri A.L.Dubey,
‘Senior Administrative Officer
Grade-1I, ,
Institute of Armament
Technology,

Girinagar,

Pune-4l11 025

V/se

1. Union of India
through the Secretary,
Department of Defence,
Research & Development
ané Lirector General,
Research anc¢ Development,
Director of Personnel,
Ministry of Defence, -
Defence Research & ,
Development Organisation,
_'B' Wing, Sena Bhavan, a
DHQ, P.O.New Delhi-110 011

2. The Director & Dean,
Institute of Armament
Teéechnology,
Girinagar,

Pune-411 025

e« Applicant

«+ Respondents.

Coram: Hon'ble Member{(a), Shri F.S.Chaudhuri.

Appearance:

1. The applicant
in person.

2. Shri M.1.Sethna,
Counsel :
for the respondents.

JULGMENT ¢ = Dated: 31.7.1289
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(Per P.S.Chaudhuri, Member(3))

This application was filed on 30th January,

1989 under Section 192 of the Administrative Tribunals

Act, 1985, 1In it the applicant prays for quashing and

0-02/.



